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29.03.2019─ The office has pointed out the typographical errors in 

the Order dated 27th March, 2019, whereby in the second paragraph after 

third line, the sentence beginning from “In the circumstances, the 

‘Corporate Debtor’ is allowed to file reply-affidavit within ten days’, in the 

meantime, if no final order has been passed by the Adjudicating Authority. 

The Adjudicating Authority (National Company Law Tribunal), Kolkata 

Bench, Kolkata may consider the same before passing appropriate order.”  

has not been properly recorded. It is accordingly ordered to read the 

second paragraph of order dated 27th March, 2019, as follows: 

“Learned counsel for the ‘Corporate Debtor’ prays for and is allowed to 

file reply-affidavit within ten days’, if in the meantime, no order has been 

passed by the Adjudicating Authority.   Further, if reply-affidavit is filed the 

Adjudicating Authority (National Company Law Tribunal), Kolkata Bench, 

Kolkata will consider the same before passing appropriate order.” 
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The Office is directed to make necessary corrections in the order 

dated 27th March, 2019 as pointed out and ordered above. The error in 

the order dated 27th March, 2019 stands corrected to the extent above. 

Let corrected certified copy of the order be forwarded to the parties. 

 
 

                                                                  (Justice S.J. Mukhopadhaya) 

              Chairperson 
 

 
 
 

(Justice A.I.S. Cheema)                               
Member(Judicial) 

Ar/g 
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